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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH,

NEW DELHI

In the matter of

OA No 701/2024

Neelam APPLICANT
Versus

State of U.P. RESPONDENTS

Compliance Report reference to order dated 25.07.2024 passed by Hon’ble

National Green Tribunal Principal Bench, New Delhi in OA No. 701/2024
Neelam Vs State of U.P.

It is most respectfully showeth:

1) That, Hon’ble National Green Tribunal (here in after referred to as NGT)
vide its order dated 25.07.2024 in the above said matter has passed certain

directions, relevant portion is reproduced here under:

cer e eenn 2. In our view, complaint made in this application can be looked

into appropriately by local authorities at first instance and, therefore, we

constitute a Joint Committee comprising District Magistrate, Ghaziabad and
UP State Pollution Control Board.

3. District Magistrate, Ghaziabad shall be the Nodal Agency for
coordination and compliance of this order.

4. The said Committee shall visit the site, collect relevant information and
if finds any violation of environmental laws, take appropriate remedial, punitive
and prohibitive action against the violator(s) in accordance with law within one

month and submit a Compliance Report with Registrar General of this Tribunal,
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Sho if finds necessary, may plgee the matter for Jurther orders before the
Bench.......o........”

2) That, in compliance o the directi
NGT, an in

on issued on 25.07.2024 by Hon’ble
Spection of site iy question w

as made by a joint committee
comprising officjg]

s from Regional Off

ce, Uttar Pradesh Pollution Control
Board, Ghaziabag and District Administ

ration, Ghaziabad on 08.08.2024.
3) That, during the inspection is was observed that no sludge is being dumped

on the site ip question. Photograph tak

en during the inspection is being
annexed below:-

Long 77.201356° * A
1 0808124 0545 P GMT 405730 1
A

“:‘_‘;;__‘_ "’@“

Therefore the above compliance report is submitted before this tribunal for

kind consideration and further necessary action as the tribunal may deem ft and
proper.

fu ity st

>
(Kunwar Santosh Kumar) (Rajendra Klumar Shukla)

A.E.E. Sub Divisional Magistrate-Loni
UPPCB, Ghaziabad. Ghaziabad

A0
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